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V.Radhaiah

Vs

The Supdt. of Post Offices,

Gudur Division,
Gudur (NL}-101.

The Postmaster,
Gudur H.O.,(Nl1)-524 101.

The Director of Postal Services,
Vijayawada Region,
Vijayawada-2.

The Union of India, Rep.by
the Secretary, Dept. of Posts,

. Dak Bhavan, New Delhi-l.

Counsel for the Applicant

Counsel for the respondents

CORAM: -

THE Hon. SHRI R.RANGARAJAN

THE HON. -SHRI B.S.JAI PARAMESHWAR

Mr.T.V.V.S.Murthy

Mr.N.R.Devaraj,Sr.CGSC.

MEMBER (ADMN.)

: MEMBER (JUDL.)

N

.. Applicant.

.. Respondents.
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ORAL ORDER {PER HON.SHRI R.RANGARAJAN : MEMBER (ADMN.)

' Heard Mr.T.V.V.S.Murthy, learned counsel for the
applicant and Mr.N.R.Devaraj, learned counsel for tHe

respondents.

(W

2. The applicant in this OA is working as EDMC under .-

the control of R-1. The Postal Department had introduced
Cycle Beat allowance abolishing Foot Beat allowoance on
account of cycle advance. The allowanc% because of the
introduction of the cycle beat was reduced from that of the
allowance payable to him on the basis of the foot beat|
The impugnéd order No.H-582 dated 21-03-94 (ANNEUXRE-1 to

in A veLnrens
the OA),Zﬁquced the allowances for the period mentioned

L

therein. The contention and the prayer in this OA ard
similar to OA.717/96, which was decided on 19-06-96. Both
the sides agree that it is a covered case.
3. In view of the above submission, the following

direction is given:-

The reduced allowances for the applicant shall be
effected from the date of issue of the respective impugned
order by R-1 i.e., the Superintendent of Post Offices,
Gudur Division, Gudur. - The amount if any recovered
retrospectively for the period prior to the issue of the
respective impugned order, the same shall be paid back to
the applicant within a period 6f three months from the date

of receipt of a dopy of this order.

4. The OA is ordered accordingly at the admission
stage its@lf. No costs. ﬂ\fgSL'“”’iﬂ’iigi,»f
ﬁ/ {R.RANGARAJAN)

MEMBER ( ADMN. )

Dated : The 10th January 1997:

(Dictated in the open Court) -33*“ AN L
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Copy to:é

1. The Supdt of Post O<fices, Gudur bivision, cudur.

2e The Postma@ﬁer, Gudur . |

3, The Director of Postal‘Services, Vijayawarls Region,
Vijayawada,

4. The Gecretary, Dept. of Posts, imion of India, Dak Bhavan,
New Delhi,

S. One copy to sri. T.V.V.S.Murthy, advocate, CVT,|Hyd.

6.  One copy to Sri. N.k.Devaraj, Sr. ccse, O, Hyd,

7. One copy to Library, Ccart, Hyd,

8, One gpare copy.
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